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(b) to (d) It is not in public interest to 
divulge the details of the report Or the action 
proposed to be taken thereon, at this stage. 

Minister's Visit to  Switzerland 

2047. SHRI GURUDAS DAS GUPTA; 
SHRI N. E. BALARAM: 

Will the Minister of INDUSTRY be pleased 
to state; 

(a) whether it is a fact that he attended a 
meeting or a seminar at Switzerland in 
February, 1986; 

(b) if so, did he refer to a study of eleven 
top American Companies' dividend 
repatriation; 

(c) who conducted the study; 

(d) which American companies 
were studied; 

(e) what are the total investments 
of these companies and how much has 
been repatriated  as  profits  over the year; 
(f) whether this rate of dividend out-flow is a 

part of Government for attracting foreign 
investment; and 

(g) whether such a Policy be beneficial for 
the Indian economy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELQPMEINT (SHRI M. 
ARUNACHALAM): (a) and (b) Yes, Sir. 

(c) to (,g) The study has been conducted by 
the Indo-Aimerican Chamber of Commeice. 
The Chamber has not given the list of these 11 
companies. As per the report of the Chamber, 
11 U.S. companies had contributed a total 
capital of $4.84 million on which they earned 
divident of $11.6 million during a period of five 
years from 1975 to 1930 (or in some casps from 
1976 to 1981). 

The rato of dividend is not governed by 
Government but is determined by the 
comoanies on the basis of    their profitability. 

Jobs for Retired Chief Election 
CoRimissiouer 

2048. SHRI SATYA PRAKASH 
MALAVIYA:   Will  the  Minister    of 
LAW AND    JUSTICE be pleased to state; 

(a) what is the number and names of the 
retired Chief Election Commissioners of 
India who were appointed to other jobs after 
the expiry of term of their office in the past; 
and 

(b) whether there is any proposal not to 
engage retired Chief Election 
Commissioners in any task after the expiry 
of their terms? 

THE MINISTER OF STATE m THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) Of the 
seven Chief Election Commissioners who 
have held office since 1950 to 1985, four 
were appointed to other jobs after the expiry 
of their term.    They are as under: — 

1. Shri Sukumar Sen 
2. Shri K. V.  K.  Simdaram 
3. Shri S. P. Sen Verma 
4. Shri R.  K.  Trivedi. 

(b) No, Sir. 

Reduction of stamp duty on DDA flats 

2049. DR. GOVIND DAS RICHHA 
RIA; Will Vae Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether any requests have 
been received by Government to re 
duce stamp duty charged at the time 
of registration of flats of the Middle 
Income Group constructed and allot 
ted by the Delhi Development Autho 
rity in the Union, Territory of Delhi 

    and to recover it on the basis of prices fixed 
for land; 

(b) if so, what are the details there 
of and what decision has been taken 

     by Government thereon; and 
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(c) whether Government propose to give 
any relief ?b these people also as was given to 
the allottees of flats under the Low Income 
Group; if not, what are the reasons therefor? I' 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (a) to (c) The 
information is being collected and will be laid 
on the Table of the House as soon as possible. 

 


